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18..7.95 	'Heard Mr.J.L.Sarkar. .primafacje 
ase disclosed. Application is admitted *  

issue ntice to the respondents,.. Written 
statement within 8 weeks. Liberty to 
applicant to apply for early date of' 
hearing after the respondents are served, 

seeks to 
appear for respondents 1 to  & 2. Hever 

. 

	

	 n6tiàeha1Ibe separately sent directly 
to , the said respondents and respondent 
NO;3. 

Adjourned to 19-9-95. for orders. 
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it-L 	 . . 	 .. 	

ViceChairman 

im 	 Menber 

19-9-95 
Mr.J.L.Sarkar for the applicant, 
Mr.A.1<.Choudhury 'ddl.C..G.1s.0 

for the respondents. 
At the request of i, ~r.Choudhury adjour-
ned to 9-11-95 with liberty to file 
written statement. 

v-_ -"-- 

I 
	 Vice-CJiajrman 

I 0a:i 	
im 	 Me4me'r~' 

__2//. Yf 

A7 W4A iv 

141 	
Oc1Y,, 

r 9Jr42s4 ,\co 1, 	
2 ó )- '3L 	IL4. 

t;- 
2fi. 2- c  

.. 	 & r  

4 74 

SI 

4 

id 



N d 	,IJL1 
f3• 

•.)) 

2.8.96 

pg- - 

29 .8 .96 

' pg 

26.9.96 

trd 

.9 t. 4/3 • 

rT::;;-T:-•- . 	 / LPWTh7'M) Nojt kloI 19 
- 	 •••i••••••i• .'.. . a.*; 	• 

• 	. OF.ENOtE 	 DATE 	 .. OPDER 
• 	 .. 

• i * 74 	• . • •.. .4 •. a • • a a • • a'. • • • • a • • • • 	• a a a a 	a • t 	.'i . , .• 	• a a a • a • • • • • • • • • • • • 	• • • 

9 	
çzD 

i1.6.96- 

pg• 

5-7-96 

Mr M.Chanda for applicant present 

and prays for-adjourmnent*Prayer allowdd. 

Hearing adjourned to 5.7.96. 

Me ' (A) 

Meni r (J) 

Learned Addl.C.G.S.C. Mr.k.K* 

choudhury for the respofldefltS. - 

List for heáriig 

Member 

Mr M.Chanda for the applicant. Mr 

A.K.Choudhury,Addi. .0 .G.S.0 for the 

respondents. 

List for hearing on 29.8 .96. 

Mk. 

- 

Mr M.Chanda for the applicant. 

List for hearing on 26.9.96. 

Member 

Learned counsel Mr J.L. Sarkar for 

the applicant. 

List for hearing on 20.11.96. 

Member 

1 



O.k. 114/95 
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27-3-97 	Learned counsel 	 a.rXdt 

the applicant and MrK.ChO!idhUrY 
• 	Add1C,GS4C. for the respondents are 

". 

Lg.st Qfl 3 O497 for 1. 

Merrber 	 Vice-Chairman 

.1 

30.4.97 
Mr. M.Chanda has informed that Mr. 

J.L.Sarker, who is in-charge of this case has 

udden1y become indisposed and unable to argue 

the case today. Accordingly the is adjourned 

till 21'.5.1997. 

iList On 3.977 for hearing. 

t 
Vice-Chajrn 
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Heard the learned counsel for the parties. 
Hearing concluded. Judgment delivered in open court, 
kept in separate sheets. The application is- disposed 
of. No order as to costs. 

M 	er 	• 	 Vice-Chairman 
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CENTRAL RD11INISTRATIJE TRIBUNAL 
GUWAHATI BENCH 	: GUWAHATI5. 

D.A. NO. 114 of 1995 
TA. NO. 	 - 

I 

Km N. Mencha Devi 

Chanda 

DATE OF DECISION 3.6.1997 

(PETITIONER(S) 

ADJOCATE FOR THE 
PETITIONER •(s) 

J ER S US 

Union of India and others 	 RESPONDENT (s) 

Mr A.K._Choudhury,_Addi. C.G.S.C. 	 AD/OCATE FOR THE 
RESPONDENT (s) 

THE HON' OLE MR JUSTICE D. N. BARUAH, VICE-CHAIRMAN 

THE HON OLE MR G. L. SANGLYINE, ADMINISTRATIVE MEMB ER 

Whether Reporters of local papers maybe aiiowedto 
see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the Lair copy of 
the judgment ? 	 . 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble Vice-ChairmaV 

- 	 I 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BE4CH 

Original Application No.114 of 1995 

Date of decision: This the 3rd day of June 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Km N. Mencha Devi, 
Resident of Chingamakha Liwa Ningthoujam, 
Leikai, Imphal 	 Applicant 

By Advocate Mr J.L. Sarkar and Mr M. Chanda. 

-versus- 

Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Press Information Bureau, 
New Delhi. 

The Principal Information Officer, 
Press Information Bureau, 
Government of India, 
New Delhi. 

The Assistant Information Officer, 
Press Information Centre, 
Imphal, Manipur. 	 Respondents 

By Advocate Mr A.K. Choudhury, AddI. C.G.S.C.. 

ORDER 

BARUAH.J. (V.C.) 

The applicant has approached this Tribunal by this Original 

Application praying, interalia, for induction of the applicant in 

the Indian Information Service Group 'B' or to a post with higher 

pay scale. At present, the applicant is working as Receptionist 

in the Department of Press Information Bureau, Imphal, under 

the Ministry of Information and Broadcasting. The contention 

of the applicant is that from her present post of Receptionist 

10( 
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there is no promotional avenue and in the absence of the 

0 

nromotional avenue the. applicant cannot work properly. According 

to the applicant no employee can serve in a department where 

there is no promotional avenue. In this connection the applicant 

had already submitted representations by Annexure 17, 18 and 19, 

but to no avail. Hence the present application. 

In due course the respondents had entered appearance 

and filed written statement. In their written statement the 

respondents have stated that the department has already written to 

the Fifth Central Pay Commission for creation of two posts of 

promotional scale. However, uptil now no instructions have' been 

received. 

 It 	is well 	accepted principle 	that 	an employee cannot 

serve properly without 	having any promotional avenue. However, 

this Tribunal cannot give any direction for creation of higher 

post. It is for the department or the authority concerned to 

consider about this. . 	 cans 

 We have 	heard Mr 	M. 	Chanda, 	learned 	counsel 	for 

the ' . applicant and' Mr A.K. Choudhury, learned Addl. C.G.S.C. 

ippearing 	on 	behalf of the respondents. 	On 'hearing the counsel 

for the parties we dispose of 	this 	application 	with the following 

direction: 

The applicant 	may 	file representation before respondent 

No.1 	through respondent 	NO.2 within 	a 	period 	of four 	weeks 

from the date of receipt of this order and if such representation is 

filed within the period mentioned, the respondent No.! shall 

consider......... 



I 
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consider the same and pass necessary reasoned order. 	This 	must 

be done as early as possible, at any rate within a periodi of three 

months from the date of receipt of the representation. 

5. The application 	is 	disposed of 	accordingly. 	However, 

in 	the facts and 	circumstances 	of 	the case we make no order 

as to costs. 

G. L. SANGLYI) 
	

D. N. BARUAH) 
MEMBER (A)!! 
	

VICE-CHAIRMAN 

nkm 
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IN THE CENTRIL AD1INI STRAEVE TRIBUUAIJ, GAUHAtE BCH, 

GUWAHATI. - 

zi 7p1ication iinser section 19 of the 

CAT Act. 1985. 

( 	O.A. N 0. 	 /95. 

Smti. Km. N. Mancha Devi. 	.,,. Ap1icafl t. 

-Verw.is- 

Union o f In di a & 0 rs. 	.......* Resmndents o  

- 

." 

INDEX. 

Si. 1nneire. Particulars. Page. 
No.  

1. 1 Appointment order 

dated 13.6.1970. 2-23. 

2. 2 ppoitnt order 

dated 3,8,1970. 24, 

3• 3 ipointhtit order 

dated 14.8. 197 2. 25-26. 

4, 4 Order dated 6. 11. 1985 V. 
(grant of stagnation 

cremen 

5. 5 ?ppointrneflt order dated 28. 

3.10.85 as Information 

ASSst&t 	(deputation). 

6. 6 Order dated 8.4.1986 29-300 
- (declaration of çusi- 

- permanent.1) 

S •* . . . . 

•1 
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S1.No. Annecu:e. Particulars. Page. 

70 7 Order dated 17.9.1986. 310  

8. 8 Order dated .0.3.91. 32. 

91 9 Order dated 13.12.91. 33. 

10 • 10 0 rder dated 27,12.91 34. 

11. 11 Order dated 23.11.92 35. 

12. 12 Order dated 21.4.92 36. 

13. 13 Order dated 12. 2.93. 37. 

14. 14 Office Order dt.10.12.93. 38. 

15. 15 Office Order dt. 15.2.94. 39. 

16. '16 Order dt. 26.4.95 400 
comnunicating selection 
of app1ict for 1994-95 
reward for specie]. 
perfOz1naflce. 

17. 17 Rresentatofl .dt. 	21.4.92. 41-42, 

18. 18 Eprestetioii dt. 8.3.93. 43..45 

.19. 19 Rreseitatiofl d. 1.8.94. 46. 

20. 20 News Paper cutting 470 
dated 4.2.91 (Telegraph). 



'U-- 	----- 

• 	 1. Parti4s of the aplica. 

Km. N. M-dia Devi, 

0. I.aate N. 
I 
Kesc Sin gha, 

Residt of Chingamaitha Liwa Ningthouj am, 

Leikai, inhal, 

1.0. - Singjame Bazar, 

Pin - 795003. 

psrticul rs of the Resdent. 

1. Union of India, 

Rqresalted by the Secretary to the 

Govt. of In dia, 

Ministry of Press Inzmation Bureau, 

New Delhi. 

2.. The Princijal In5rmatiofl 0ff-ier, 

Press Information Bureau, 

(bven'llfleflt of India, 

Shasti Bhav 	A' wing, 

Dr. Rje1d.ra Pr-asad Ibad, 

New Delhi. 

3. Assistant Inrmation Officer, 

Press Inzmation Ctre, 

irrhal. 

Partiojiars_foe which this application 	ma de  

This application is made ragairist non 

existence of pxjmtional pzoect fr,m the cadre of 

receptionist 



recqtion ist in the DepartXfleit of Press Information 

Bureau, where the applicant is working as receptionist 

in the Imphal Citre of Press Into rmatiofl Bureau and 

also for adiretiofl to consider the applicant for 

p ram tion in the cadre of Junior Grade of In diari 

Information Service Group 'B in the Pay Scale of 

1400/- - 2600/- and also f5or consideration for higher 

p no tion in any other cadre coriwnefl surate to 

e,erice and ecticatioflal qialificatiofl of the 

applicant and lgth of service in the department 

of Press InformatiOn Bureau and for consideration of 

further pnotioflal avenue in higher grade of Indian 

Information service. 

JurisdictiOfl : 

The p1icôfit states that the cause of action 

of the case has been an s& within the Hon bi e 

- 	jb.inal. 

Lat ion: 

The F  pplicant states that the case is filed 

within the prescri)ed time period under the CAT Act. 

 

1. 	That the  applicant is a citifl of India as sudi 

he is arititled to all the rights andprivileges 

iaren teed.... ii. 



giarnteed under theConstituUon of India. The 

app1ic)t was initially appointed as Calligraphist 

(Junior) under P.Ssistant Inxmation OffiCer, linji, 

bvt. of India, J4inistxy of Information and M BDDdcasting 

purely on texrporary and ad hoc basis vide office meiro. 

No. .5/II/70-C&. dated June 13, 1970. The said ad hoc 

pointmeit was further exteided w.e.f. 1st Ju].y,1970 

until further order vide office order dated 3 Augist 1970 

isied by DepltyPrincipel Inxniatiofl Officer, Calcutta, 

pies of the appointmEnt orders dated 13.6.70 and 

3.8.1970 are eclosed as Annea1res- 1 and 2. 

2. 	That the applicant vide office order No. A.5/18/71 - 

Cal(Part) dated 14.8.72 appointed as receptionist 

teiiporarily ubere sanction was accorded upto 28. 2.73 but 

witht the indiction that the post is likely to continue 

thereafter. The post of reptionist was originally 

placed in the scale of Rs. 210-380/- and she was posted 

in the Imphal C€ntre of the Press Information Bureau. 

Then after receipt of the office order dated 14 0 8.1972 

ibmitted her reacation f ion the post of Calligraphist 

and the A said resiiaton letter was accepted w.e.f. 

30.8.92 and  the  app1ic& t stated to serve as receptionist 

w.e.f. 31.8.72 in the Imphal Ceitreof Press Information 

Bureau .....•... 



IF 
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- 	 Bureau (PIB). The pr scale of the applicant was 

reTi sed following the accq)tan Ce of 3rd Pay Comnd. s1on 

report of the Govt. of India and the applicant was placed 

in the scale of Rs. 4 - 600/-. 

A pyof the 14.8.72 is annexed as 1nneaire - 3. 

3. 	That the applicant begs to state that there is 

no pntiifll avenue from the cadre of receiptionist 

in the department of iress Infömtation Bureaa, the 

applicant after, rendering about 13 years satisfactory 

service to the dartm€nt of P13 starting facing 

stagation i1fter reading in the maxinum of the scale 

of Rs. 4 - 600/- the department did not tak e any 

sts for wnsideratiorl for proxTotion to any higher 

cadre in the department of P13 and therefore the 

appli cji t. frust rated fin din g no pmogress in service 

career. Howcver, the department was pleased to sanction 

staation increnent vide office order No. A-5//83--Ca3. 

dated 6.11.85 isedby the administrative officer, P13, 

Celcitta. 

A COPY Of the order dated 6.31.85 is annexed 

as Annexare - 4. 

4 	
4. 	That cbrin g 

I 
the year 1985, there were reiirement 

of inrmation assistant in the Department of PIB, 

P in a.. . .. . 



Pana Bazar, Imphal, accordingly applications were 

invited and the bad volunteered for the depitation post 

to the grade -±V of Central Information Service (CIS) 

Gitup '13' on ad hoc basis and the Miflitry of Thfoxmation 

and Bioadcastiflg found the applicant suitable and 

accordingly selted her for aprointnflt  on deutation 

basis to grade -IV of CIS on ad hoc basis vide office 

order No. Al2D34/13/85-1Estt, dated 3.10.85 issued by the 

Under Secretary to the Gvt. of India, 	the applicant 

accordingly joined in the aforesaid Depitation post of 

Inination Assist ant (Z4i1uri) in P113, Inhal, w.e. f. 

12.3.86 and she was placed in the scale of 470 750/-. 

But the appliant opted for depitation dity allowance 

at the rate of 10 percent as the same is bei eficial to 

her, it wuld be evident frm letter No. A-5/16/84-Cal 

dated 17.9.86. 

Be it stated that the epplicant was declared 

qiasi pemianeit by the tepartment of PIB being satisfied 

having regard to the cpality of work, condict and 

th aracter of the applicant.vide of fi Ce 0 rr No. A5/3/ 

86.Cal dated 8.4.84. 

O,pies of letter dated 3.10.85, 8.4.86 and 17.9.86 

are annexed as t*ine1re - 5, 6 & 7 respectively. 

•.. ... . a... 

I1 
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5. 	That the applicant retained in the dejutation 

of Information Assistant for a period of five years i.e. 

upto 12th Mardi,1991. The applicant was relieved finally 

vide office order No. 	tt. 2,/Z/91-NP dated  12. 3.93. 

whereby she i.s directed to rort to her paret cadre 

and accordingly the applicant rqoxted to her paret 

office as 
I 
a rectionist. It mould. be  evidt from 

letter dated 15.4.91 isied by Assistant Principal 

Information Officer. 

6, 	That the applicant immediately after resumption of 

her cii ty in the. post of rectionist in the non th of 

Mardi/91 she is entrustedwith same name of ixk which 

she had performed in the deputation post of Thxmation 

Assistant. It wuld be evideit fxom the office order 

No. Adm. 1/1/90-IMP dated 2). 3.91 whereby heisasked 

U3ps$it in Dub1iciX 	and look after all non ty 

statemts with imnccliate effect until further order. 
S 

The applicant. being loyal  and disciplined ep1oyee 

iniiiediately carrying out the additional dities entrusted kx 

to her. 1e applicant was again enti:usted with 

repa ration of daily edi tori ais foronward t ran smis sio fl 

to  HeadaerJ lonal Office before 12 noon_with 

immediate eff ect until further order. It i5 also 

stated that the above dities w1d le in addition to 

her...... 
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her normal (tlties. This was e'tzusted vide office 

order dated 13.12,91. The applicant also entrusted 

with th e publicity. wo ik di rin g th e Assistant Info zmation 

officer's ¶Ibur vide order dated 27.12.91. The applicant 

also e tru sted with administrative work in respect of 

all Group - D staff vide order dated 23.12.92. Xt would 

be further evidait from the order dated 21.4.92, 

12. 2.93, 10.12.93 aid also from the Telegraph dated 

15. 2.94 wherthy it is directed to utilise the services 

of the applicant for tzanslation work and other publicity 

work ti.0 the fund position improves and the applicant 

has carried out all the duties øitxusted upon the 

applicant by the dq)artmit time to time in acIition to 

her normal dities an ci it is therefore clear that the 

applicant is fit, efficieit, eeriéiced and suitable 

for souldering higher responsibilities and there is no 

difficulty for the Respondmits to absorb her in the 

recet1y created Indiai Information Service Group '' 

or in the post of XnfozTnation Assistait where ie has 

reidered nearly 5 years service on deputation basis to 

facilitate her to progress in service career with. 

pronotioflal prospects. 

Cotes of the orders dated 2D.3.91, 13.12.91 0  

27.12.91, 23.11.920  21.4.92, 12.2.93, 10.12.93, telegrøB 

dated 15.4.94 are annexed as krneire 8, 9, 10, 11,12 

13, 14 and 15 respectively. 

7... 
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7, 	That the dartnent of P12, Guwahati selected 

the applicait for 1994.95 retard for her soecial work 

zperfozmance vi dS office Order No. Estt.1/52,/91..Gau 

dated 31. 3.95 which was crnnrtunicated to the applicant 

vide office note dated 26.4.95. Therefore it w,ulci be 

evidit that the applicant always found rrost suitable 

wo iic'er in th e depa rtirn t of Press In fo xmatió n Bureau. 

Therefore there should not be ay diffiolty on the 

part of the respondents considering the fact that there 

is no pitotional avenue from the post of rectionts 

Therefore she sbould be accopiio dated in the Indian 

Information Sezvice • GLtUp B' in any existing vacancy 

with immediate effect placing her in higher Pay Scale 

and thereafter she should be onsidered for further 

pzonotiofl in the higher Indian Information Service 

i. e. in Sen ib r Grade of 1.1. S. i. e. in the scale of 

2000 - 3500/... 

A copy of the order dated 26.4.95 is annexed a 

Jnne,a.ire - 16. 

That the scale of applicant presetly receiving 

after revision of pay scale by the 4th Pr ConuuLssion, 

she is placed in the scale of Rs. 1350_30-1440..1800-EB-. 

4 

	

	
50-2200/-. The applicant unorthnately again started to 

face stagnation in the rio nth of Jun e/9 3 and she 

represented.... 0 ... 
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represented before the Iqondits pointing out that 

she faced stagation on two occasion one in t. year 

1983 and another in the ntrith of Jte, 1993 also 

reqiested that she may be inducted in the Junior Grade 

o 1.1.8. Group B, as Infoxmatio1 Assistant which was 

vacant at the re1evt time when she submitted her 

rresentatiofl to the deptt. 

Be it stated that the applicant has rdered 

25 years service in the Department of PIB and serving 

as receptionist about 23 years in the same capacity. 

Therefore it is her 1e2itteeectatiofl.she should 

be given further promotion in the higher pay scale. 

9. 	That 'it is a settled position of law that every 

man.agennt must provide realistic opportiUes for 

promting 'employees to move upward. She was however left 

without any ÔpiOitUflity for last 25 years. This is 

in deed a sad Corrmentary in the respon dents man agnen t. 

It is often said and indeed, adit1Y an organisation 

'pbiiC or private does not hire a hd but engages or 

en1oy $ a whole mi and the refo re be giv en an 

opportuW.tY to advance. The opportunitY for advancement' 

is a ' req4 reme'it for progress of any organ isation. 

It is an incentive for persnnel development as well. 

The. .. .. . . •. 
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• 	The organisation that fails to deie1op a satisfactory 

pro ceai re f3Jr p xon tic n is bound to pay a severe co st, 

misallocation of personnel, law, mral and uneffectual 

• 

	

	performance anong both nonmagerial employees and 

their supervisors. The Respondents have overlooked this 

basIc reciiremeit of management so far as post of 

receptionist is concerned. It may be stated that the 

petitioner is also rendering her valuable service for 

a long time to the Gbveinment of India like other 

regilar g,vernment enloyees and there stould be a 

diffeitial treatment. Ispondent  should give her all 

facilities including proxrotion, seniority and other 

service benefit along with similarly placed recsilar 

gvern mefl t employees. 

10. 	That the applict begs to refer to judicial 

thinking of the apex court on the subj ect, in Raghunath 

Prasad Sin -vs- Secretary, Home, Police Daparthent, 

(bvt. of Bihar, 1988(8) ATC 22)( SC), the Honble &ipreme 

Court has observed as follows :- 

"Reasonable pronotional opportunities should 

be available in every wing of public service that 

gene rates efficiency in service and fo sters the 

appropriate aptitude to crow for adiieving 

excellence ......... 
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excelle,ce in service. In the ksce of 

pxomtional pzospects, the service is bound to 

degoerate and staiation kills the desire to 

serve pperjyU. 

Accordin gl.y the Ibn bi e $iprwie Court directed the 

State of Bilrar to provide at least two prnttional 

opporttnities tothe officers of the State Police in the 

wireless organisatiori within six ntnths of the date of 

judgeiient by appropriate amedmG1ts to the rules. 

In C.8.Rc.yer-vs- X.G.S. Bhat (1989) U. ATC.880, 

the aiprne Court again reiterated the same view. 

Referice may  also be made to the decision of 

Zia..u&Din- -vs Delhi Administration (1990) 13 ALC 812 

(rfl. 

In that case, an officer of the DelhI Administration 

hed-vorked in the same post for several years and the 

Tribun al directed the respon de t s to e cadre the po st hel d 

by him in the main stream cadre and consider him for 

appo intztn t again st the same in accordance with th e rules 

• 	 with con seqitia1 benefits. If the respondeits felt 

that any officer in the service was thery adversely 

affected, the Tribunal directed that a supernumerary post 

miçfrit be operated in the reldant cadre for the applicant 

• 

	

	 which miçitbe aUowed to lapse with his retirnt on 

Supe -ranflu at io fl. 

N 

In the....... 

4 
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In the prest case also the applicant is holding 

an isolated post for which there is no prospects of 

promtiofl. Therefore the Honble Trihina1 be pleased 

to direct. the respofl den ts that the p at of the 

rectionist be encadred in the main stream of Indian 

Infonnatin Service and/or make at least two pronotion s 

with*immediate effect or a1teatively the applicant be 

indicted in Junior Informatofl Service z in higher pay 

scale and further piovision be made for pxonotion to 

the sen io r grade o f In fo xme tion Service o r any other 

iitable alternative arrangement, with higher py scale 

and with prrotiofl al pro spect. 

11. 	That the applicant submitted number of rresent- 

tion since 1992 for redressal of her grievances, E& 

she submitten representation dated 21.4.9 2, addressed 

to the Principal Info rnation Officer, New Delhi, 

minting out that she is facing stagi ation for two  

occasions in the year 1983 and another likely to be 

faced in June, 1993. she also brought instances to the 

noticeof the authorities that some of the staff working 

as Opyist in AlWLOordarshafl etc. have been given the 

opportunity of joining in the upgraded staths in 

• 

	

	 cDtlrse of their service as pro diction Assistant and 

progxwrrne Execitive etc. and she also mentioned 

regarding.......... 
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regarding the performance of additional work entrusted 

to her and also inztred that she had perEoxred the 

ctities as Thfoimatiofl Assistant on deputation basisp 

and finally that she should be considered for pzozotion 

- 	 in the higher post. Thereafter she Submitted another 

reresentation on 8.3.93 wherein the applicant further 

prayed for absxtion of the applicant in the Indian 

Info ima tion Service, Junior Grade, Group B. )  as 

Information Assistant at PIB, IIT,ha1, which was lying 

vacant at the relevant time and lastly she has submitted 

another -representation dated 1.8, 94 wherein she again 

prayed for pxomDtiofl in the Higher pay scale in 

consideration of her 23 years service in the post of 

receptioriistbut the respóndeit did not even replied 

to y of her representation and finding no other 

altenative wy the applicant a,proached this Hon'ble 

• 	 Tribunal for redressal of her grievances. 

Opies of represErtatlon dated 21.4.9 2, 8.3.93 

and 1.8.94 are annexed as meires 17, -18. ana 19. 

12. 	That the Centrel (bveiment on 4.2.91 which was 

repo rted by the U.N. I. in the Telegraph dated 4.2.91 

wherein it is declared that the Group C & D ea1oyees 
'.1 

wo,cing for the Central vt. will be given at least one 

prolTotiOn.. 0 . 0 
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pronotiofl each if they have stagnated at the maxinum 

of their pr  scale for one year. 

Relevt portion is qioted below: 

"Pronttions 

N eq Delhi (UNI) Group 'C &z d Group 'D' 

eiloyees working for the Ctral Gvexnmet 

will be givei at least one pronition each if they 

have stagnated at the •xna9i n Of their pay scales 

for one year. The Gvemment has also decided to 

revise the overtime aflowce based on the revised 

emlumts of the ei,loyees with retrospective 

effect f mm Decent)er. 1990. 

In the light of the above declaration of the 

Citra1 Ovt. the applicit is entitled for oDnsideration 

of promDtion in higher pay scale with .imndiate effect. 

In the light of the above declaration of the 

Ctrel GDvt. the applict is entitled for onsideration 

- 	of pmxrotiofl in higher pay scale with iznndiete effect. 

• 	A copy of the declaration dated 4.1.91 is annexed 

as Annexure - Z). 

13. 	That the 4th Cetra1 Pay Commission also 

discussed and taken into unsideration the reqiiremit 

of ••••••..••• 
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of pvxiotioflal pro spect in service career of Govt. 

B11oyees, accordingly reconinendeci in para 23.1 

chapter 23 Heading PrDnitiøfl policy where it is 

stated as follows : 

a 

Evexy enployee wbo joins sezvice,looks 

fozward to a satisfaCZy career of pxograssion. 

It is therefore necessary that the State, as the 

biggest employer, should lay down a fair and well 

defined policy for the pzonotiofl of its enp1oyees. 

That in fact is one of the two basic conditions 

of a good public service,, the other being the 

secirity of service, for which care has been taken 

in article 311 of the conitution and the case 

law which has developed on it". 

The above recommidatiOn also accted by the 

Govt. Therefore case of the app1icat deserves to be 

allowed with cost. The applicent urged ti.proäice the 

report of the 4th pay oonun.tssio'i at the time of hearing. 

14. 	That this application is made bona fide and 

for the cause of justice. 

7 
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160 	ReliefS aouqht for * 

Under the facts and circumstances the applicant prays 

for the following reliefs s 

1. 	That the Respondents be directed to encadre the isolated 

post of receiptionat ield by •  the app],ict.it. the main 
I 

stream cadre and coOsidar her for promotion inthehighar 

pay scale in accordance with rules with consequential 

service benefits with immediate effedt 

or 

Alternatively the applicaft be absorbedin the junior 

9rade of Indian InfOrmation Service, Group —'B' inthe 

• 

	

	 scale of F. 14002600/— and further be conèidired. for 

promotion in, the seniorgrad of Indian information 

3ervica Group '8' with inwnediate affect with all consequential 

benefits. 

• 	 - 	 or 

Alterrat.ively ta app14cnt be appointed in, any suitable 

ighr post with higher pay scale and with promotional 

prespect in the P)inietry of Information and Broadcasting, 

Govt. of India. 

or 

That the promotional avenu6 in serviáe of the applicant 

be created 

20 	 That any other order or orders as deemed fit and proper 

may ,ba passed. 

3. 	Cost of the case. 
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The a)ove reliefs are pred on the following 

entngst other - 

- 	 - 

1)Fdr that the ap1icant is serving in the post 

of recqDtioflist r 23 years without any pzonttion. 

Z 	For that the appiicflt stacjiated on two occasions 

in the year 1983 and Jjne# 1993 curing the pwziod of 

her 23 years of service and still facing staatiofl. 

Por that ODvt. .09 also declared at least one 

pxonotion if the Govt. Employee staated at the 

maxinurn of pay scale for one year, the applicant also 

faced stagatiOfl on two occasions and lastly in the 

mnth of Jtme, 1993 and it is nore than two years the 

p1icaflt is facing staation prest1y. 

For that reanmefl datiofl of ,  the 4th Central Pay  

COflTflisSiOfl reconmended for well definied pXonotiofl 

policy for evezy (bvt. employee. 

' 	r that the applicant is entrusted with nunber 

of additional wrks with higher responsibilities in 

aUdit on to her  no rmal work, therefore, deserves 

pzolrotiofl in higher pay scale. 

. . .. . •. . 
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6) 	For that it is settled law that evexy Govt. 
• 	nnist have pzonttional pspect. 

8 1  Interime1ief s pray ed for 

])iring the penacyof the case the applicant 

prays fo r the b ho wing rel ié fs : - 

1) 	That the respondts be directed to onsider 

• 	 the case pDmDtion of the applicant with higher 

pay scale thring the pdocj of this application. 

The above relief is prred on the gund mentioned in 

paragraph 7 explained above. 

There is no any other recr/scope exct 

filing this application. 

That the matter is not pending in any ourt of 

of 1aw/ibuna1. 

of io stal 

Postal order No, 

Dateofkisue 

Isated from 	 £ 	0. 	LdL&3\ 

Payable at 	: 

12.tofBire. 

As per Index. 
/ 

Verification &2......... 
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C, 

I t  DUes N. flemcha Devi, 0/0 late N. Kasho Singha,resident of 

Chingamakha, Leikai, Xmphal applicant in the above case do 

hereby declare that the statamento made in this application 

in paragraph 1 to 13 are true to tni knowladged and also baad 

on records and I have not suppressed any material £act8. 

I sign this verification today i... on 2nd 3u, 1995 

at Imphal. 

/ 

SI GM TURE 

/ 
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No. A. 5/11/70.-Cal. 

PRESS INOBMATION BUREAU. 

VEIINT OF IN1tA. 

CLJTA - 1, JunC 13, 1970. 

ME N ORN D UM, 

The undersic1ed hery offers Kumai N.Memtha Devi 

a purely terTDoreLy appointnflt to a post of Calligraphist 

(Junior) in the Office of Press Inxmation Bureau at 

Inhal, on a pay of Rs.130/- in the scale of Rs. 130-5-

160-8- 0-.-8- 6-EB-8- 280-10-300 • The appoine will 

also be en titled to draw deaxn ess an d oer al iowan ces at 

the rates admissible under, and subject to the'onditions 

l8id cbWl in zules and orders gvexning the grt of such 

allowances in force from time to time. 

2. 	The terms of appoinifleflt are as follows :- 

The post is pi rely t eilpo rary and at present 

sanctioned Upto Februazy 28, 1971, b,,It i5 

likely to cxn tinue thereafter. 

The appointment i5 purely on &Ahqc basis, 

d will not anfer any title to regular 

e1oyment. 

(i ii) 	The apcointmt may be terminated at any time 

without assigning any reasons. 

,sç ) 
	

(iv) . . .. . 
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The appointment carries with it the 

liability to service in any part of India 

oroutsicie. 

Other oDnditions of service will be governed 

by the relevant Lilies and orders in force 

from ti to time. 

3. 	The appointment will be further subject to 

( 	Prothductiofl of a certific a te of fitness 

* 	 fum the oDmpetaIt medical aiitrity (Civil 

alrge,n). 	 / 

ab#dssion of a declaration in the prescribed 

form and in the evo-it of the candidate having 

• 	nore than one wife living, or being married 

to a pern having more than one wife living 

the apointmt will be gibject to his/her 

being exented from the en fo rcent of the 

• 	reciiroint in this behalf. 

Tiflg of an oath of allegeanc€faithfulness 

to the Onstitutionof India (or making of a 

solemn affirmation.to that effect) in the 

prescribed form. 

( 	Proãictiofl of the following original 

certificates :- 

(i) Certificates of ecbcatioflal and other 

technical qialifications. 
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pJmnx. :t. 

Certificate of a - 

Two character certific ates in the 

p rescribe d fo rfli: 

(1) attested by a District Magistrate or 

aib Divisional Magistrate. 

from a differet Gazetted officer or a 

Magistrate. 

Certificates in the prescribed form in 

iport of candidat& a claim to betong to a 

Sdi edul ed Cast /Schedul ed Lribe crmnin ity. 

Di a charge certificates in the prescribed form 

àf previous err)oyment if afly. 

( 	She s1uld pass a calligraphy test at a speed 

of no t less than 23 w. p. in. with in three rrv,nth 

of her appointment. 

4. 	It mev please be stated whether the' candidate is 

rvin g o r is xi der obligation to serve #  ano th or Central 

Government Departmet, a State Government or a 1,ibiic 

authority. 

5 • 	If any declaration given o r information fu zni shed 

by the candidate proves to be false or if ,the candidate 

is found to have wilfully suppressed any material 

in,rmation he  will be lile to renoval from service 

and such other action as Government may deem necessary. 

6. . •. ,. 
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6. 	If Kumari N. MencIia Devi accqts the offer on the 

above terms, he/she should conanunicate his/her 

acceptance to the undersigied by the 25th June, 1970 

and report to the Officer-in-Charge, Press Information 

Bureau, bvexnrncflt of India, Iiqha1 at the following 

address on July,  1970. If no reply is received or the 

candidate fails to 
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No. A.5/13/70'-Cai.. 

PRESS INO WATION BUREAU. 

VERIMENT OF INL. 

C?IOJTTA -1 0  1JGJST 3, 1970. 

ORDER. 

Kumari Ningthoujam Mencha Devi is hery eppointed 

as a Calligraphist (Junior) in the Press Inñrmation 

Bureau' s 0 ffi Ce at Imphal in a pu rely tempo rary capacity 

d on ad h,c basis with effect frOm July 1, 1970 

(reloon) until further 

54/.- 
(B. N. Rath) 

Deputy Principal Information Officer. 

OzpY forwarded 1x :- 

1. The Accountant Gera1, Calaitta. 
Old QirreiCy Building, Calcutta-i. 

SW .- 
(B.N.Rath) 

- 	Dquty Principal Information Officer. 

Opy also forwarded to :- 

Kumari N. MemdTh Devi, Calligraphist (Junior), 
Press In fo zma tic 11 Bureau, I mpha 1. 

Impha3. 0 fficè with referece to their u.o. 
No. 4/1/70-Ifl. dated July 30. 1970. 

Acount$ Brand (2 ccpies). Necessaijr medical 
certificate in respect of Km. N. MeMcha'Devi 
has been obtained fm the aDmpetent medical 

ithority and retained in the Personal Fileo 

Personal File. 

5 • Qiard pile/Log Sheet. 

60 shri N.N. sinhas 	- 
54/.- fliegib le. 

(P.Halclex), 
Administrative Officer. 

rçP 
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No, A.5/18/71..Cal(PaXt). 

PRESS IN O WATION BUREAU 

VEEt1MET OF INX •  

CJQJTTA ..1, August 14,1972. 

I(umari N.Memcha Devi, a tenoraxy Calligraphist 

(Junior) in the press Information Bureau, IIThal, is 

appo in ted in a terro rary capacity to the po st of 

ieceptionist (at pres1t sctioned uptO February 28, 

1973 but i51ik1y to coritiue thereafter) in the 

scale of Rs. 210_10_O_15..30ES-15-3 80 in the 

Burew's Information Centre at Imphal, with efft from 

the date her resigiatiofl from the post of Ca11igraphit 

(Jtinior) is accted by the cxnnpeteflt ithority, until 

ñi rther 0 rders. 

( she will be on prb tion for two years from the 

date of her joining the new post, and if during this 

period her work & 0fl(bCt are found to be such as to shOw 

that she is unlikely to becznne an efficient Rec)tioflist, 

she will be lile to be disdliarged from service forthwith 

Her resigiation fiorn the post of Calligraphist 

(Junior) notwithstding, the beiefits under CSR-418(b) 

will be admissJble to Kumari N. Memdia DeTi, as she 

piied for the post of Reception ist through proper 

channel. 
Sd,'- 

(B.N. Rath),, 
• 	 DeitY Prin Cii, al Info x!nat ion 0 fficer. 

- 	 : copy...... 
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CopytO - - 
1, Irnphal Office together with a spare opy for 

Km. N.Memdi.a lJevi, CaUigrphst (Jr.) • Her 

acceptance of the post of Receptionist (in writing) 

and resignation from the post of Calligraphist (Jr) 

in Imphal Office in teems of her undertaking dated 

28.4.72. may please be obtained and sent to Calcutta 

office for further action. she may also be allowed 

to join as RecqDtioflist in IC, Impha]., after 

tendering her resignatk'm, provided her inediate 

release does not inconveflance Imphel Office 

b5ttil1y, 	intmt of a gdbstitute in her 

place will te time. 

- 	2. Information Centre, Imphal, Km. N. Memch a Devi may 

be allowed to rport for duir as Receptionist from 

the date .the reqiired resiiation from the post of 

Calligraphist (Jr.) in PIB,, Imphal, is tendered by 

her, pvidd she is formally relieved,by Imp1 

0ffice to take up the new appointmt. On her 

joining the post, she may also be reiized to take 

an oath of allegiancé to the onstitution in. the 

prescrlJed form. 

Accounts Br&ich (4 cx)pies). 

Persnal Fi1/(.iard Pile/P.No.A.5/10/7 2-Cal. 

ShriN.N. sinh/Log Ebeet. 

sd'- Illegible. 
(RP.Chatterjee) 

Administrativ e Officer. 

__- 
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nexjre IL  

No. A-5//83-Ca1. 

Press In foxma t o fl Bureai, 

Goveunt of In di a. 

Calaitta, NOvenber 6,1985. 

• 	 QRDE 

• In purianceofNinistir of Finice, -Dqartm1 -t of 

eiiarè6zi..No. 7(24-G.III/76 dated 27.7.83, 

2.9.83 & 2410.83 Kum, N. Memcha Devi, -Receptionist of 

PIB, Imphal. is granted station increnent as personal 

pW eqiivalent at the rate of incrnEnt last dram by 

her am on stagiaton in the scale of pay of Rs. 425-15-

530EB-15.-560-20-600/- with effect from 1.8.85 raising 

herpay fromRs. 600/-to Rs.6Z)/- i.e. pj Rs. 600/-

plus personal pay Re •  Z)/d-. Kum. N. Merncha Devi has be 

drawing pay @ Rs. 60 0/-. with- effect from 1.8.83. 

(N.N,Sinha),. 
Administrative Officer. 

pyto - - 

Pay & Acaunts Office, Dordarshan, Caloitta 

KUm. N. Memda Devi, Receptionist, Imphal. 

ACoDuntant. 

4, Dealing Assistant, - 2 clo pies. 

Dealing 2ssistant - Incrennt. 

. Service Boo1/Persona1 fi1/Ouard file. 

-- 	
. 	 Sd/- Illegib le. 

(N.N.sinha), 
Admin istrative Officer. 

/ 

9 
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MINISTW OF INFORMATION AND BFQADCASTING. 

SUBJECT : Appointment to Grade-IV of CIS on deputation 
on ad-hoc basis. 

. . ... 
1ferce P.I13, ID/UO Note,o.12034/13/85 Estt. 

dated 3.10.85 regarding selection of suitable candidates for 
appointmEnt on djtat ion to Grade-IV of CIs Group 'B' 
on dhOc basis. 

20 	The following officer(s) working in P113. ha/have 
been seletted for appointmant on deputation to Grade-IV of 

cis Group 'B' in the scale of pay of Ra. 470-750 on usual 
terms an d conditions of dutation. On rorting for cbty, 
they will be posted as per details given against each. 

&No. Name & Desication. PostLng. 	Should report 
-- 	 -_ 	 fo r thty to 
1. Km. N. Mncha Devi 	IA(Mnipuri) AlO, PIB 

Receptioflist,PIB 	PIB,Imphal. 	Pfla 
• 	Imphal. 	 - 	impha.l. 

It is req.iested that the services of the aforesaid 
officers may please be placed at the disposal of this 
Ministry for the said purpose till further orders. The 
officer(s) o,ncezned may please be relieved with direction 
to rqort for (tity as mEntioned above, 

SW- 
(H. CoJAY AL) 

tiN DER SEC RETAW W 'iN E (X) VT. 0 F IN DI A 
TILE: 381592. 

P.1,B. 0  New Delhi.Min. of I&B Note N 0 A-35018/5/85-cis 
dated 29.1.86. 

opy to 
Officer o,nceved (by name). 
DPIO, P113,,, Calaitta, 

84/ Illegible. 
• (P.P.Halder), 

Section Officer. 
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1zineure - 6. 

No. A-.5/3/85-Cal. 

Press Inzmation BuGai, 
Governmn t of India. 

In puriice of Rules 3, and 4 of the Central Civil 

services (Tønporary Service) Rules, 1965, I, Kumari Pratima 

Ghosh, Deputy Principal Iflfiatin Officer, being satisfied 

having regard to the qzalityof 	cxfliCt and diaracter 

of the 	1owing en1oyees that they are suitable to be 

appointed in qasi-pexmanent capacity under the GDvernment 

of India in the post and from the date swn against each 

are appointed in a qlasi.-permEneflt capacity to the said 

post with affect from the said date :- 

S1.NO. Name with present post, Post in whidi made cpasi- 
1permanent with date 0  

1, Shri fl,N. Sangma, AIO 	ASstt.Jourflalist 	13.8.76. 
(DqDut ation) P113-aim- 
IC.Kohima. 

Rectioflist. 	31.8750 20 Kum. H emcha lEvi, 
i c tio ni at, 
PIB- a2m-I C.-Imphal. 

3, shri s.I.singh, 
Proj ectionist, 
PIB.-. aim-I C-I rnphal0 

4. Shri SBa1akrishnan, 
Steno grapher (Junior), 
P113- aim-I C-Gan gtok, 

5, Shri T.N,Nukherjee, 
Steno grapher (J r.), 
PIE, Calcutta. 

6 Kum. G.Sumakumari, 
stenographer (Junior) 
pIB-IC-bt Blair. 

Kum. Bina Des, 
steno graphe (Juriio x) 
PIE, Agartala. 

&h ri S. H ajum dar, 
Steno grapher (Junior). 
PIE, Calcutta. 

Proj ectionist. 	11,8,75, 

stenographer (Jx) • 	3.5.81. 

Stenographer (Jr) 	23,6.84. 

Stenographer (Jr.) 	18.3,85. 

StenograJ1er (Jr) 	1.6.85. 

stenographer (Jr.) 	28.7.85. 

90000000*0 

7 
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Kum, A.Ibeda LEvi, 
Calligraphist, 
PIE- cum-I C-Inph aX. 

Shri R.N.Basak, 
Clerk Grade II, 
PIB, Calcutta. 

U. Shri N.K.Kuwar, 
Clerk Grade II (L), 
PIE, Paths. 
ShriK.M.Mishra, 
Clerk Grade 11(L), 
PIB, Calaitta, 
Shri D.Nsschatak, 
Librarian-jn-.Clerk 
IC-aim-PIE-Port Blair. 
cb ri 
Lib rariLan -aim-Clerk, 
IC-. a.tm..Pib-.Gafl gtok.  

innx. 6. 

Call igrEphist 	3. 2.74. 

Clerk Grade II. 12.12.85. 

lezk Grade 11(L) 24.1.79. 

clerk Grade 11(L) • 1.12. 84. 

Librarian-aim- 	17. 1.81. 
Clerk. 

Librarian-aim-. 	25.11.85. 
Clerk. 

54/-. Pratima (ho sh 
(Kum. Pratima' (ho sh). 

Deputy Principal Info rmation Officer. 
Copytø: 

All Branch Officers. 
Persons aflcemed (Kum. Mendia Devi, Imph&..). 

Person al file. 
Service Book. 
Bill Clerk. 
(aard file. 

54/- Illegib Xe. 
(N.N. Sinha), 

Admini strativ e 0 f fi cer, 
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No. A-.5/16/84-.Ca. 
- 	Press In 3 rn%at ion Bure.i, 

Government of India. 
Ca1itta, septent)er 17, 1986. 

Q_RDER. 

On her appointmait as Infoznation Assistant on a&c 
d,ntation basis in PIB-.cim-IC-Imphal in the scale of 
RE. 470.-15-5 3O-- 2)-65O-S- .-75O/-, Kum. N.Memda Devi 
foxiterly Receptionist. PIB-.cwn-IC.-Imphal, is entitled to 
draw deputation (duty) allowance at 10% (per cent) of her 
Grade pay in the post plus personal pay of Rs. 20/- With 
effect from the foreioofl of Mardk 12,1986, subject to 
the condition that her pay plus deputation pay will not 
exceed maxinum a f Rs. 750/-. p. m. in acco rdan ce with the 
Ministty of Finance (Deptt. of Eebdithre) O.M.No. P.1(11) 
E,III(B)/75 dated.7.11.1975 as axneded from time to time. 

The staiation in creiient of Rs. 20/- p. m. dra.in  as 
personal paY inh her grade pay as Receptionist will cntinue 
to be admissible until it is absorbed in other increase 
in py i.e. increneits or increase of pay by promotion 
o r for any o the r reason. 

The alove fixation of deputation (naty) al1owarce 
is aibject to post adit and in the light of eadit 
observation or otherwise over payment if any, shall be 

• 	recoverabi e fv m he  r in lump irn. 

S4/- Illegible. 
(&C.Basu) 

Deputy Principal Information 
Officer. 

Cog! to :- 
Pay & ACcouflts Office. Doordarshan, Calaitta. 

, I.C.O., Mm. of I & B., Ca1itta. 

ZXO. PIBUm_IC_tmP115l. 
Kuin, N. Mencha Devi, IA. 

5, Accotthtaflt, 
Dealing Assistant - Bills 2 cxpies. 
Dealing Assistant - Increneit. 
Shri P.K.D, Saxkar, APIO,, PIB,, New £elhi. 

J 	 9. Qiard file/Personal file/Estt. Register. 

sd/_ Illegible. 
(N.N. sinha). 

Adrnini strative 0 fficer. 

Vi 
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rneire 8. 

PRESS INORMA21ON BUREAU. 

VT. OF INDIA 

NAL!  

PICEOEDER._ 

No. Adxa6i/1/90-Xmp at. 2).3.916 

• 	 Km. N. Mda Devi, Rectionist will assist in 

publicity woxk and look after all monthly statemts 

with imit diat e ef feôt until further orders. 

/ 

L.ShyemjaiSingh. 

Asstt. Information Officer. 

Copyto: 

1, N.Memcha Devi (Receptionist). 

DP.I., Ghati office for kind information. 

Guard file. 

Illegible. 
20. 3.91. 

L.iyarnjai singh. 

Asstt. Information Officer. 
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 9. 
- 

No. Acti. 3/1/91-Imp. 

Press Inrmation Burei 
Government of India. 

Irrpha1, 

ORDER.. 

Irnpal, the 13th Decether 1 91. 

Km. N • Memdia Devi (Receptionist) will prepare daily 

editorials only for onward transmission to Hqr/Regional 

office before 12.00 noon with izrnediate effect unti1 

further o rder. 

This will be in addition to her normal dities. 

• 	
/• 

Li • Shy amj ai Sin gli. 
* 	 Asstt. Inrmation Officer. 

Copy to HqzRegiOflal Office 
• 	 (Fsead 	ction) for kind 

information. 

• 	 54/- I1iegb1e. 
13.4.91. 

• L. aiyamjai Sinh 
- 	Asstt. Inzmation Officer. 

Eb r N. Memch a. Dr.,, 
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PIB-aim-IC 

Goveznmit of India, 
Imphal, 

OFFICE ORDER. 

NO. J.1(1)/91...Inp. dt. 27.3.2.91. 

Km. N.Memdia DEvi, Receptionist will look after the 

publicity mozk during the period of 2.I.0 s tour to 

Regional Office GUWahati. AXO. will proceed to Qiwahati 

from 29th tcenber,19910 

S4/.- Illegible. 

77.3.2.91. 

(L11 Shy  amj ai Sin gh) 

Assistaflt Information Officer. 

Copy to Km. N 11emtha T)evi, Rectionist. 

2. 'ri N. Man 	Sincjh, C.G.I. ir 

kind information. 

3, Guard file.. 
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pnneureil. 

PRESS INFORMAUON BUREJ. 

GVT, OP INflIA, 
IMWL. 

ORDER. 

Inhal, 23rd Nov. 1992, No. Adm. 1/3/92. 

- 	Km. N. Mnda IJevi, rectioflist will look after 

the punctality and administrative aspect of all the 

Grade-IV staff excpt Sweeperd Chowkidar in addi'-. 

tion to he normal duties, She will be responsible for 

the allocation of duties of the said staff ad the staff 

cainot leave office withDut the permission of the 

receptionist. This will o3me into force with ilTEnediate 

effect from thdy. 

/ 
L.hyarnjai Sini. 

Asstt, Information Officer. 

Copy to 

APIO (Hwr) for kind information. 

and Regional OfUCe for kind incorrnatiofl. 

Sd/_ illegible. 
23.11.92. 

L.Shyamjai Sin 

Asstt. In fo rmation 0 fficer. 

4 
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Jnneaire - 12. 

PIB-Cumi C. 

Governmt of India, 
• 	 Imj*ial. 

RDER, 

• 	 No. Adm, 27/1/9 2-I up, dt. 21.4.92. 

Kin, N.Mendia Devi, Receptionist of this office will 

look after the publicity work .ring the tour of AlO to 

Qiwahati for regional woshop from 22nd to 25th 1pri1 

1992. 	 • 	• 	V 	 - 

sd/_ Illegible. 
21.4.92. 

(L, &lyamj ai Sin gh) 

Assistant Inrmation Officer, 

CopytO: 	 V 

L. Km. N. Memcha Devi, Receptionist, 

2, DPIO, for kin d in fo rTnation. 	V  - 

3. Qiard fIle. 

V 	 / 

(L.$hyamjai £in) 

ign Assistt Inhizatiofl Officer. 
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No. Elect. 1/1/93-IMP. - 

PRESS INOATION BUREAU, 

Q VERMENT 0 F INDIA, 

IMPL. 

Inha1, Dated Fruay 12, 1993. 

• 0 

	 OFICEQQ. 

• 	Daring the bur of I0, Imçhal to Kohima Office 

with effect from 15th Febxuaxy 1993 in connection with 

election duty, Km. N. M nd1a  Devi, Receptionist will look 

after all re1eaflt publicity work and fee back serviCe of 

this office. 

$4/- Illegible. 
12.2.93. 

• 	 (L. Shy amj ai Sin gh).. 
• 	

0 	

• 	Assistant Ir1flflatiOfl Officer. 

MeTo. No. E1ec.1/1/93.'ImP. 

OopytO- 

1) Km. N.Memdxa Devi, Receptionist. 
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-inexure -14. 

PIB.-Cum-I C. 
veznmt of India 

Impa1. 

PECE ORD. 

NO. Adm.1/193-Ifl. dt. 10,1 2.93. 

Km, N. Mnvha Levi, Recqtionist will look after the 

publicity 6ndtheroffice un zk thring theleave period of 

Shri L. Shyarnj ai singh, PlO, Imphal for 13th to 24th 

iDeceiTber 1993, This issues with the instruction of 

Regional offiCe. 

$4/.- Illegible. 
11/ 

(L. Shyamj a1 $ingh). 
ASsiSt&t Information Officer. 

Copy to  

DPIO_i.n..Charge Regional Office for kind 

in formatiofl. 

Qiard file. 

Km. N,Memtha Devi, Receptionist. 

1 
(L.Shyamjai $ingj) 

Assistaflt Information Officer. 
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• 	nr1e.1re - 15. 

(EPNTER PHO '10 0) W). 

• 	MESSAGE NO TWO 	 PIB GUWAHATI FRUA 15, 1994. 

FM :- DPIO 1  PIB,WWAHA'1E, 

• 	0 R 	90, PIB,' IMPH1L. 

REFECE IMPHAL OFFICE MESSAGE NO ONE DATED 

15/2/94. NO EEPEPT NO CASUAL TRAN&JA'1OR CAN BE POVIDED 

AT PflEST IJE '10 BUDGETAR 	NSTRAINTS. go IS ADVISED 

'10 U1'1LI SE THE SERVE CES • OF KUMAIU, MCFIA DEVI, RECEPTIONI ST 

0RTT + TR1N8LA'1'1ON AND OTHER PUBLXCI1( WOW 2LL THE 

LUND POSITION ThlPrnVEs. 

0N DAS alTI, TIME 1510 ON PL.AcN. 

Opy !o r N.Mntha Deri. 
54/- Illegible. 

12/2. 	• 

MENG NO TWO OF Qi fl YL S IMPHAL. 
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iineir,. 16. 

PRESS IN$O 4ATION BUREAU. 

'D VEFM ENT 0 P INDIA. 

INPH?J.. 

N0TF - 

No. AC.4/1/93-IMP. Dt. 

As per order NO. Estt. 1/5 2,/91..Gi, dated 31. 3.95 

Km. N. 
I Mndia i)ecii, Receptionist and Shri Tb. Iborncha 

Singh, Pion have been selected for 1994.95 rewrd for their.  

special *rk perfoxrnaflCee 

wishiag the best in futhre too. 

$4/ Ill egible. 

(L.$hyamjaiSingh). 
ASsist ant Info zinaton Officer. 

Copy to : 

Km. N.Memcha Devi, iceptioflist. 

Shri Th. Ibomdia Singh, PeDn. 

G.zard file. 

AJ 
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tnneire - 17. 

VR 

The Principal Information Officer, 
Press Information Bureau, 
O,vexnmt of India, 
hastri maven Wing 

Dr. Raj en dra Pra sad b ad., 
New Delhi-i. 

(Through proper Channel). 

- 	 aibj ect : -Aproyer for con si dera tion of p zonotion. 

sir, 

with cbe respect, I beg, to lay thwn the following 

few lines for your kind perusal and qmpathetic consideration. 

• That, I have ben wzking in the Information Centre 

P1,, Imphal. as Receptionist sioceAugist, 1972. During 

this long 20 year service period, about 5, years I have been  

serving as an Infozniat2ofl Asst1t on Deputation basis. 

Being a recEption st, other publicity works and allied 

activities are also carried out as and when A?I.O. asks to 

d sD. During the period as Iflfoi2tiofl Asistt from 

1986 to 1991, I am trying to perform my cbty at my best 

capable iere1 whatever my additional assignmat eitzusted 

to me by the Seiior Officer has been disdiarged with sincere 

efforts and co-opera.t2ofl. 

Morver, I have now to complete two stagnation 

stages cjring the period of rtrj service. In the year 

1983 one sta'ation lapsed and second stagnation will 

take.. ••.. 

11 

El 
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inx. 17. 

take place on JUne, 1993. In the prest scale of 

R. 1350 to 22)0/-. My present basi pay is Ra.. 2150/-

one in sti ce mj be men ti.ofl ed in this cormection that 

some of the staff !king  as apyist in k AlWDordarsen 

etc. have beei giVsl the opportUnity of gaining the 

• 	 upgradation status in au rse of theii service as pxoitiction 

Assistant and progr8mme Execitive etc. But for ny presoit 

post what will be the next pspect. 

Under such ci rcumst an ces, 1w case, I simply p resen t 

• 	 bere your g,odness Sir, may kindly be ansidered with 

ynethy and humanitarian oDnsideration to get an upper 

berth in any of the I & 13. Ministi.y. 

considering all the facts into acourit, your godse1f 

will &Iy onsider to my sirr1es ,pea1 for which I am 

ever readl to yield to A press clipping, jib1ished in 

Telegraph dated 4.2.91 i's also enclosed for your kind 

ref eren Ce. 

Looking forward to your no st sympathetic pzunt 

judgement. 

Yoirs faithfully. 

N.Merncha Devi, 

(LMemda Den) 
i do ;— AS stated a)cove. 	Reception i st. 

• Dated, Imphal, 

the 21st Jpril. 192o,  

S .  
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To 

The Principal Information, Officer, 
Press Information Bureau, 
cbvexrimeflt of India, 
Ehastri Bhavan 	$ A' -Wing, 
Dr. Rajdra Prasad Bad. 
N ew Delhi-I. 

(Through Proper Channel). 

subj ect :-Prayer for ornsidexetion for promotion. 
or a Supper time scale. 

Sir.. 

With aie respect, I beg to approach you with the  

following few lines. for your sympathetic consideration and 

favourable action. 

That, I was appointed as Rectionist at the 

Information Centre, PIB, Impal on 14.8.1972. Since then 

I have been working as Rectionist With no promotional 

avenue. As a reu1t of dnidi .1 suffered staation in 

the year 1983 in the scale of Rs. 210-485 (pre-revise-cl and 

revised scale of RS. 425600/- nd as per rules one 

inètalnflt of station in crE4nent was granted. In the 

meantime the new scale of pr inlemen ted and my scale 

of pY is Rs.1350-22D0/-. At present my basic pay is 

RE. 2,150/- P.M. and on June this year I shall be reaching 

the maximum ceiling of. the scale i. e. RS. 2, 200/-. 

Diring the tenure of 22 years of my service at IC-PIE, 

Imiàl, once in the year 1986 I undergne on DqDutation 

to thepost of Information Assistant (l.A.) @t PIB, Xnhal 

vide...... 
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Aflflc. 18. 

vide, Ministry of Infonhation & Broadcasting I. 1). 

Note -.35018/5/85C1S dated 29.1.86 to 12.3.91 (i.e. 
/ 

contiious period of 5 years). 

Thei I had been reverted to &tj paret post. However 

I am still continuing to assist the .i.o, in rmblicity 

wo c over and above imf normal & ty as th er e i s no :i:. A. 

at presa'it in PIB, Imphal as per A.I.O' s Office order 

(Gopy enc1ose 

As you are award that in every service, avenue for 

pro nttlon are creat ed. There are avenue for pronotion in 

respect of even grade IV staff considering their eerience 

and academic qiality and leigth of service, If I be 

permited I can meitioned here some of th.e incentive given 

to the employees by Govt. The Fourth Centrei Pay Goimiiss ion 

Report - past I June 1986, Chapter 23 heading - pxozntion 

policy - writes as "23-1. Ever errployees 

cose law whch has developedon it. 

24.4. Govt. decided ......... to prornte Officiency of 

administration, 	'. However in my case these long 23 years 

I rnaixied in the same post having no charm for promtional 

prospect o £ service tho Ugh I am po ssessin g long wolking 

e,eriice, and higher academic qialificetion etc. copies 

of the office order issued fxom time to time by the 

authority are a1. s en closed in Support o f my con trinut ion 
Si 

or hp....e.. 

CN 4 
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)nnx. 18. 

or help towards the publicity woc of the office over 

and above nornal work for your kixd perusal. 

Sir, may I, therefore, reqiest you to on eider 

if I can be bsed in the Junior Grade of the Indian 

Information Service Group-B as 	at PIE, Imphal whidi 

is now laying vacant onsidering my eerience and lgth of 

service o r may I reqi est you that i. may be granted supper 

• 	time-scale if there is no prDmDtoflal avenue iii my presant 

post. 	 - 

• 	With beet regards. 

Yours faithfully., 

&I/- N.Mencha IJevi. 

• 	 (Km. N.Mencha Decri) 
Dated, Imphal, 	 Rectionist. 

the 8th Mardi, 193. 
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Annexare - 19. 

TO 

The Pr!ricipal a Information Officer, 
Press Information Bureau, 
GDvernmeflt of In dia, 
New Delhi. 

(Through proper channel). 

ibj ect : - Iqiest for arrangement for pronotion al 

avenue or Selection Grade Scale. 

11 

Si, 

I,' the undersigied,, employee ofthe Press Information 

I&ireau, Government of India, Imphal, nost respectfully beg 

to state a few lines for your kind fa'vourable action. 

That, I have been completed 23 years of servtce as 

Recetloflist at PTh, Imphal haVing no ChXThS of pxonotional 

avenue. This long 23 years of service I faced two stages 

of staciation.  At pxsent, I am under my 2nd staiation 

period. 

That, it is learo that the Govt. intro diced selection 

grade in no st of the post which are likely to o ccasion 

staation throughout the career of the employee and framed 

well defined jx,licy for the pronotion of its enloyees and 
decided to undertake cadre reviews of group "Ct' and "D" 

staff where there was aoite stagnation. But it seems that 

this principle have been ignored and neglected in my case. 

That, I aibmit this representation for your kind 

pront appropriate action considering the length of service 

as well as the mental  'strain that I have felt such a long 

pe rio d for not gettin g the the rtns o £ p rorro ti2n in my service 

life. 

I If no rqly is received within fifteen days from any 

qiarter in this regard it will be presumed that the repre-
seitat ion is igiored and rejected. In that eventuality, I 

mpj app ro adi a omp eten t £0 rum to vei til ate my grievan ces. 
b r your act o £ kin i esS I shall ever gre dful to you. 

Ycirs faithfully, 
Imphal, dated 	 Sd/... N.Nemcha Devi, 

(N.Memcha Devi) 
iugust,l,l994. 	 Receiptionist. 
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PROMOTIONS. 

New Delhi (iJNI) : Grup "C" and gv,up "D" ør1oyees 

wozking for the C €n tra3. goveMment Wi! 1 be given at 

least one prroton each if they have stagated 

at the rnaxirwi urn of their pay scales for one year. 

The goveimment has also decided . to rise the 

overtime allowance based on the revised enolwnents 

• 	
• 	 of the err1oyees with retspective effect from 

DecexIe, 19900 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI 

In 'he matter of :- 

O.A. No.114/95 

Miss Memcha Devi, 

......
Applicant  

-Vs- - 

Union of India & Others 

....Respondents 

Written statement for and on behalf of 

Respondents Nos.1 , 2 & 3 

I, Bhupen Chandra Das, Information Officer, Press 

Information Bureau, Guwahati, do hereby solemnly affirm and say 

as follows:- 

That 1 am the Information Officer, Press Information 

Bureau, Guwahati and am 	acquainted with the facts and 

circumstances of the case. I have gone through a copy of the 

ood the contents thereof. Save and application and have underst  

except whatever is specifically admitted in this written 

statement, the other contentions and statements made in the 

application may be deemed to have been denied. I am competent 

and authorised to file this written statement on behalf of the 

respondents. 

 That the Respondents have no Comments to the statement 

made in paragraph 6(1) 	& 	6(2) of the application. 

I 

3) 	That with reference to the statements made in paragraph 

6(3) of the application I beg to state that the post of 

Receptionist is an isolated post in the North Eastern Region and 

there is no promotional avenues in the Recruitment Rules - 

which, knowing fully well the applicant had joined the services. 

However, the Ministry of Finance (Department of Expenditure) 

vide their O.M.No.10(1)1E111I88, dated 13-9-91 initiated a 

scheme for Group- 'C' and 'D' employees to ensure atleast one 

contd. .pi'2. 
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promotion in service career. 

A copy of the Ministry of Finance (Department of 

Expenditure)'S O.M. No.10(1)/E-111/88 dated 13.9.91 is annexed 

hereto and marked as Annexure "A'. 

Smt. Memch& Devi was considered for promotion as per 

Hdqrs instructions vide their U.O. No.10/11/93-Estt. dated 

30.8.93 (copy enclosed in Annexure "B") and was found eligible 

for in Situ promotion. * 

The 	Department Promotional Committee meeting held 	at 

Press 	Information 	Bureau, Guwahati on 20.10.94 has also examined 

	

the 	case 	of 	the applicant for promotion in Situ 	but 

..found that the posts of Receptionist (and 

C.G.II(L)) are not identified for promotion in Situ in the Ministry 

of 1&B's O.M.No.29/70/91_Admflhl(Pt), dated 2.12.1993 (copy 

enclosed and marked as Annexure 'C') and therefore their cases 

could not be recommended for promotion in Situ in the absence of 

approved pay scale for promotion in Situ by the Ministry of 1&B. 

Further, in cases where no promotion grade is 

available, promotional scale is decided by the Finance Ministry. 

Incidentally, it is also added that a proposal has already been 

placed before V Pay Commission for creating two promotional 

scale of Rs.1640/- - 2900/- which includes the post of 

Receptionist also. (Annexure 'D'). 

That the Respondents have no comments to the statement 

made in paragraph 4 and 5 of the application. 

That with reference to the statements made in paragraph 

6 of the application I beg to state that while the office of the 

Press Information Bureau, Government of India - the employer of 

the applicant does not deny the efficiency and fitness of the 

employee to shoulder additional duties or adjustment of duty 

schedules from time to time in the interest of public service 

does not empower an employee to claim promotion to higher 

grades. 
contd .... p/3 

I ~-- " 
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That with reference to the statements made in paragraph 7 

& 8 of the application, I beg to state that the additional services 

rendered by the employee is well recognised by the Department as 

was evident from the statement made by the employee herself at 

this point. In recognition of her work performance, the department 

has offered her an honorarium amounting to Rs.7501- as a special 

case. 
Since the Indian Information Service is a Cadre Post 

wholely regulated by the Union Public Service Commission, New 

Delhi appointments and induction to it, if any, is also regulated 

by the Commission. Press Information Bureau, at best, can help 

recommend the employee's application if she applies for such a 

post through proper channel 

That 	with 	reference to the 	statements made 	in 

paragraphs 	9,10,11,12,13 	& 	14 	of the application the respondents 

reiterate the statements made in paragraph 3 above. 

That the applicant is 	not entitled to any relief 

sought for in the application and the same is liable to be 

dismissed with costs. 

That the Respondents crave leave of filing addi. written 

statement if situation so demands. 

V ER I F I C A T I 0 N S 

I, Bhupen Chandra Das, Information Officer, Press 

Information Bureau, Govt. of India, Guwahati do hereby declare 

that the statements made in this written statement are true to my 

knowledge and derived from the records• of the case. 

I sign this Verification on this £ 	 day of 

November 1995 at Guwahati. 

DEPONENT 

01 

Guwahcli  
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F.NoslO(i)/E.111188 
varmien of India 

hlniztry of FiritCt 
1Xartrnint of Expenditure 

-- 

ew &.Lhithc 13th Sept,., 991 

.ubect;- Carer advincements o f Grup 'C' and 
Grijp 'D' eyccs. 

The undersigned is directed to Lay that as a 
st f the zco.rnendations of the Four'th Central 

Py Co.tnission c3ntdined in para 23.10  of part-I of its \' 
Report, Selection Grades in.Ciroup 'C' and Group 'D' 
cadrc3 wcre b1ished. Tht Staff Siae of the National 
Cunc.l (JC raised a dend for reyival of .election 
Graces in tnese cadres on.the brpund that siinultaneou 
Cadre Reviews to pr4 ovide for promotional grades/posts 
were also required to be conducted. The demand of the 
£t.ff sidE for revival of Lelection Grade could not be 
agreed to. It wae also felt.that there is not mUCh scope 
fr creation of higher .grade&/posts in most of the 
Group 'C' and 'D' Cadres bcuSe Such higher grades/post 
Can be identified only on functional justification. 

this in view, the Government agreed to evolve a 
sc1ene whereby Group 'C' and 'D' emp loyees 	get 
at last one promotiwi in their 8rvice Caree 

2. 	This matter has accord3.ngly been under consideration 
of the Government for some time past and the 
?resident is now pleased to introduce a SClieUIe Tj fza_;-u11e 

at least one pro1notion in service career to each 
$ 	and 'D' 'mnployee. This Scheme shall be 

?pliCable to (i) employees who are directly recruited 
:. Croup 'C' of to Group :D ,  postç (i4) employees whose 

\ pay on appointment to such a post is fixed at the 
inizuzumn of the scale; and (iii) emp1vceS who have not 
been promoted on rguar -baSiS even after e year on 

ft reachingThe ,aiimn of the scle of such post •. The 
scheme will bavethe following basic featureS" 

(a) Group 'C' and 'D' enployees who fulfil the 
conditjbns mentioned at (i), (ii) and (iii) 

- 

	

	above J].,l be. considered for prunotion in 
situ to the next higher scale. --_ 

..- 	..-. 
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6 
in vitu will bc allowLd %IJt1 AAW 
Mi. prmtss of p ootion with 
to scniority-cLr-fitflc. 

(b) I'rcsnctlDn 
I ol lowin, 
ri (Lrcncc 

-I 

(c) 

(d) 

The €mploycea will gct prcinotion.in itu 
to the next h1hr tcalc ai1blrt5'1.fl 
irr thc norcnjl 1 inc/hIerarchy of pr..oI ni. 
tiutDn 	on the bLmIL of c 4u1i.fy- 

in or C3pLitiv dpartI1Lntal &xithatiOfl 
or .ubjct to 	sessing_ or acquiring hih.r 

will no[ b treated az -  
•prornotion in the normel line/hierarchy for 
the purpose of these instructions. In 
cos.s whcre4 L2 omil.EaQi.S_ 
ypi.lable, promotional scale will be decided 

by the Minis.ry of Fihance. The pràmotiorial 
ráde in case of Staff 	Drivers in the 

scale of R.950-23-1150-EB--25-100 will be 
• 12 00-30-1 440-EB-30.'-1 800.-yr 

-.--- 

Group 'D' enployecs will retain the 
btfit of retirement at 60 years even after 
they are promoted in situ to the scale 
of as.825-1-900-EB0-1ZU0. On promotion 
in situ to any higher group 'C' scale, the 
retirement a€ bf 8 will apply. 

in case recruitment to any catecry of 
poets (Group 'C' r 'D') is made both by 
direct recruitment and by.promotion a 
promotee will be considered for prc*nuLLun , 
in situ from the date a dfrit recruit 
5nior tc him in that cadre becomes 
eligible for in situ promotion even 
thouh in .hj,stase (in case of promotee) 
it will be the second promotion. Similarly, 
a direct recruit who was not fixed at 
the rinimin of the scale at the time of 
appointment will also be considered for 
promotion in situ from the date a direct 
recruit Ju—niorc, him and fixed at the 
mnin.imnum of the scale becomes eligible for 
promotion. 

( e) 

(i) Employees given promotion in situ will 
continue to be borne on thrseniority 
list of the lower cadre/post and will be 
considered for unctional promotion 
against available vacancies as per 
provisiaiis of the Rcruitmnent Rules. 

(g) Even th3uh :romotioh undGr this schaxñe 
which is in situ, maynot involve 
assuiption of higher dutie° and respon- 
sibilities, he benefit of FR 22(I)(a)(1) 

corrtd 
I 

•• 	...-• 	 ; 	 . 
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S.)- c9) 
(Old FR22-C) will b. j1jowcd Ii1li. jTjii 
p$y On ))JCTI1Utiffl 	) j 3pi..Ci02 d. 1 t1ii. 
)(wLv, truirb btfltJjt will jwt hc .tlJoid 

at tta' tiint. ni functiun3J prLxntiDi a  i;i 
tht 	3Cii(. 

• 	(h) In ccssc of-Group 'D' cmploys, the vtiritjoi 
- incrernint(z.) bcjn drawn will bc t3hn into 

3CCOuflt in fiX;itiofl 31 p3y in th#_ vt.it of 
przxnotipn in fLu utidcr thç schcmt. Lis. a one 
tim .disperat ion. 

3. 	Each zidininlstrative M.ilustry/DcpartmLnt will 
i4ntify th€ posts whi%ch huv no protiona1 grddc in • 

th ?in_j7Dcpaitt.nt or DranisaiLon5.ufl1er its 
contf5)Tijd_furnish the infoion.relatinto 
de : ignation, s1TTrecruitineit u1±fied Lior, 
,iutics zind rsponsibilitj 	attichid to each such post 
210flw1th sug€stion for 2uitable protionil Scale 
bsc•U on coinparoble promotional grcdes gcncrally availa-
ble for the posts of th3t level to the Financial Adviser 
concernod. The Financial Advisers after scrut!ny will 
take up the matter with the Ministry of Finance (Establish- 

• 

	

	t Division) for prescribing suitable promotional 
.gredes based on an over-all considerations in each Such 
case.T 

40 	These orders will take effect from 1 9 11 .91. 
• 	 • 

50 	"Ministry Of Home Affai's etc. are advised to tae 
nce5ary action to consider eligible Group 'C' 
employees for promotion in situ irraccordance with the 
scheme contained in pera2 bo 	ThEy are also advised - 
to furnith details of posts having no promotional grade. 
in accorduce with the provisions of Iara.3 above at the 
e rliest to -  the .Ministry of Finance. Every subordinate 
authority should make a referez)cc .to Niristry of Finance 

• only through the administrative Minirtry.  Concerned with 
the Specific comments of Financia. AdviserconCerned. -. - 
6. 	In so far as the persons serving in the Indian Audit 
'd Accounts Department are concerned, these orders. are 

-- - - ft-r cnnu1tation with thE Cocnptroller aria 

Under SecretteGovt. of r4ia. 

To 
• 	

• 	All Mjnistriet/icpartinents of thE Government cf India 
(As per standard mailing list with usual' nuinber of 
spare copiES). 	 - 

' 	- 	'• 	 Cc.ntd. ..Lê/ii 
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Copy also forwarded to (1) Ipartment of,personriel and 
Training (JCA Sectitn) 
ID copies. 

•  secretary (Staff $iCP) 

National Council 1 , JCM, 
. i3"C., Fer.oze Sb& 	Road, 

• . 

• New 	Thi. 
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.  Ileinbers of the Staff Side of 
N'ationta Cowil of 
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1Govert of Inia MinistrY of 1ormatbO0 nd 3rOCti 
 -'C- 

 DeU' 2.12.1993 

j

: 	
. p'1rs"°° of 	

of FinaCe 

83 date3 13.9.1991 regaxdtfl9 career 
adva eeflt of GrOP 

and 'D' e10YS1 jt has been deci 
	

the appr0v of 

I 

Ministry of Fiafl that the iflcUe0ts of the f0110wi° poStS 
 situ 

in various Media Units may 	
conr fo prO tion  in 

tO 
the hjger scale cf paY 

as jndiCat against the postS$ 

S.°. 	
of! te post 	

y scale on jp_sit 

-

SC 

-

I•l i0 	 - 	- 

-Gene

1. 	- Fatash 
	 - 

-750-940/ 
Bureau  

carpent 	

- 975_1660/ 

- g50..1400/ 	 - 

2 	
Fitter_Driv 	 - 	

l2001 

• 	: 	

u1c01500/ 	 - 	 -. 	-. 
 

sweeper-curn 

ii025 

750-94/  eepeI_0_Fa 	

775_1025/ 

750-940/ 

ChOwir 	

a 	 775_1025/ 

• 	

- 	 7599;/ 7751025/ 

ar 	 •- 
750_940/ 

	

8. 	
ssenger 	

775_1025/ 

750940/ 	- 	- 

pax.a 	

775_1025 

sweep_  
75O 40/ 

al 3oaX of Film CertifjttOfl 

y 	
- 

I 	
-4. 	

8iva 	

- 	 175_10 25/ 

7SO94O/  
I , 	

•-' 	 \ 
-. 	 O?l&aax 	

775_1025/ 

	

: 	 - 	

750940/ 

ReCO KeeP° 	

950-1400/ 

2S_12O0/ 

/ 	• 

I 

- 	1 

- 

I, 	G 
.P 

- 
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UPGJAI)ATION(GIANT OF PROMOTIONAL SCALES 
t1m' 

s.NO. CATEGORY OF POSTS, NO. OF POSTS PRESENT POSITION 	SUGGESTIONS MADE 

PAY SCALE 
3___ 	 4 	 5 

2 
	 -j 

Upgradation of the post in 
Repoilcrs 	

4 	1S&)ttCd posts without 	 scale of 

((Ir. 'l' (latetictI ol (ICS) 	 promotion avenues 	Rs. 3000-4500 	 P 
(2011() 5(H1) 

6(5 Librarian 	 & I) 	 -do- 	 Two running promotion scales of 

Rs. 1640-2900 and Rs. 2000-300 
(Gr. 'C' Non-gazcltcd of GCS)  

(1400-2300) & (1350-2200) 

CalligrapihiSt 	 19 	 -do- 	 Two running Promotion scales of 

(Gr. C non-gazetted of GCS) 	
Rs. 1400-2300 and 1640-2900 

(1 200-2040) 

	

3 	 -do- 	 Two runing promotional scales of 
RcccptioniSt  

(Gr.'C' non-gazclted of GCS 	
Rs. 1640-2900 and 2000-3500 

((1350-1500 

li(Icr Driver 	 1 	 -(10- 	 Two running promotional scasles 

(Gr. 'C' non-g87.CtIC(l of GCS) 	
of Rs. 1400-2300 and 1640-2900 

• 	 (1150-1500) 

(i. 	Carpcntcr 	 I 	 -do- 	 Two running promotional scalesnf 

(Gr. 'C' iuin-gazc(tccl of GCs) 	
Rs. 1150-1500 and I350-22 

(950-1400) 	 . 

7. 	Procctionist 	 2 	 -do- 	 Two running promotional scales of 

(Gr. 'C non-gazetted of GCS) 	
Rs. 1640-2900 and 2000-3500 

t'Yfr' ii / 	( 1350.2200) 

.v&1t1  
ir• 
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NO.Estt.1/l3i'5.-G. 

PRESS INFOMATI:)N 1UREAU 
QVERMENT OF INDIA 

GJ.flHATI. 

Ashra
0 
m Road, Ulubari, 

Guwahati, August 8,1995. 

ORDER. 

Sanction of the undersigned is hereby accorded for 
grant of stagnation increment at the rate of one increment 
last drawn by in the scale of pay shown below under : F.R. 
26(14) whIch reads with Govt.of India, Ministry of Finance 
(Deptt. of expenilture's O.M.No.7(20)/E-III/57 dated 
7.6.90. 

Name & designation Date of Amount 5! Date from Pay with Rerna 
stagnation stagnation adrnissiblestagnation r S• 

increment, 	 Increment. 
I 	 2 	 3 	- 4 - 	- 	- 65 

Kum.N.Mexncha Devi, 	1.6.93 	Rs.50/- 	1.6.95 R.2250/- 1st. 
Receptionist. 	 Stagnation Pay Rs. 1350-30-1440-40-1 800-E3..50-2200/- 	 Increment. 

The expenditure involved will be met out the Sanctioned 
Budget Grant for the year,1995-96 	(Non-Plan) of PIB,N.E.R., 
Guwahatj and debitable to the following Head of Accounts:- - 

Demand No.054 
Major Head_2220 
C-2(3)-Press Inforrrtatlon Services, 

% C'.2ç3)(1)-Pross Information Bureau, 
C-2i3)(1 )(1)-Salarjes, 

(Biraj Das) 
Dy.Principal Information 4ficer. 

Copy to:_1.  
    

Pay & Accounts Officer, .DDK, Guwahati. 
Kum.N.Merncha Devi, Receptionist, PIB-cum-IC, Imphal. 
Accountant. 
Bill clerk. 
Service Book. 
er9naluile. 	 " 

(A.C.Goswaml) 

its, 	Asstt.Informatlon OifIcer. 

Z' 


